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The 6th April 2015

No. 21/S.S.C.-24/2013 Ga-5193—1In exercise of the powers conferred under sub-
section (1) of section-12 of the Bihar Staff Selection Commission Act, 2002 (Bihar Act, 7,

2002), the State Government of Bihar is hereby pleased to delete the following Part of
Rule-5 of the Bihar Staff Selection Commission Conduct of Examination Rules, 2010 with
immediate effect :—

““In each examination, candidates obtaining 10% highest marks shall be permitted to
appear in the Preliminary Examination -2 . The main examination shall be conducted for
successful candidates of the Preliminary Examination -2 .”’

By order of the Governor of Bihar,
KESHAV KUMAR SINGH,

Additional Secretary to Government.
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